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1  c-r-rvice in December,
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casual labourers, as tar wservice as ca.:>Jd they may be
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re-engaged in the remote areas, they again approached the
-Tribunal by filing OA No. 2035/90 which was disposed off by
judgement dated 4.12.1992 with a^direction to the respondents
to accommodate the applicants in Delhi Division where they had'
worked, depending upon the.availability of vacancies in the

said Division. The applicants have been re-engaged and they

are now continued in serv.ice. Their present grievance is that

the respondents are not considering them for grant of
temporary status and regularisation in accordance with the
Scheme though the, "juniors to them having 1 esser service have

been granted the temporary status. The applicant has filed

this O.A. praying for a direction to the respondents to

consider him for grant of temporary status and then
regularisation in Group 'D' cadre from the date in atcordance

with scheme with consequential benefits.

/

/

2. The respondents resist the application and they contend

that as there is a break in the service of the applicant

during 1992 to 1993, he is not entitled to the- benefits of
temporary status and regularisation as he was not working on

the date^on which the'Scheme was brought.

3^ We have heard the learned counsel on either side and

have also persused the pleadings of the case. We find that

the break in service cannot be attributed to the applicant and

can be attributed only to the respondents since it was caused

because of dis-engagement by the respondents that the

applicant- could not perform his duties. It was under these

circumstances that the applicant ha^to approach the Tribunal
t-^j IL7 IUj-

in earlier apolication wherein a direction was given to the

respondents to re-engage the applicant and continue him in



service and also to consider him for grant of temporary status

and reguiarisation. Since, there was a direction in OA No.

2369/89 that after re-engagement, the applicants shall be

cohsidered for grant of temporary status and regularisation,

the respondents are now barred from making submission that the

applicant is not entitled to the relief prayed for.

Therefore, there is no merit in the contention raised in the

reply statement of the respondents.

4. In the result, in view of what is stated above, we allow

this applicaation and direct the respondents to consider the

grant of temporary status in favour of applicant and also

regularsiation in his turn in accordance with the Scheme with

effect from the relevant date reckoning the length of his
/ /v>

casual service includii^/break in- service for which he is not
,  ' A

responsible. The above exercise shall be completed within a

period of two months from the date of receipt of this order.

There is no order as to costs.

(R. (A.V.Haridasan)
(A) Vice-Chairman(J)




